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'  gEWmi ADWINISTRftTIVE TRIBnWL. JUBflLPUR BFCH. 3»B«I Pim

'  Original Application No. 571 of 20QI

Jabalpur, this the 10 th day of March, 2004.

Hnll'SJ" 2^* Singh, Vice ChairmanHon blB Mr. Madan Mohan, Oudicial Member

Kartik Chandra Roy
Clerk in Accounts, Ordinance
Factory, Khamaria, Oabalpur APPLICANT
(By Advocate - Shri Pulock Maity on behalf of Sh.M. Bhatti)

VERSUS

1« Union of India Through}
MSecretary, Ministry of
Home Affairs, Neu Delhi.

2. The Settleroent officer. Settlement
Uing(KNK Sub Cell)
Rehabilitation Division, Ministry
of Home Affairs, Oaisalmare House
Man Singh Road, Neu Delhi

3. Ordinance Factory Khamaria, Oabalpur
Through : Its Ooint Controller of

(ru Khamaria, Oabalpur. RESPONDFWTq(By Advocate - Shri Om Naradeo) MtSMUNDENTS

order (QRAI )

By M.P. Singh, Vice Chairman -

By filing this OA, the applicant has sought the follouing
main reliefs:-

"(ii) to quash the impugned letter dated 16.8.2000
(Annexure-A-4).

respondents to implement the order

Hon. Tribunal in OA No.30/91, and the order of
Hon.Supreme Court reported in 1998(3) SCC 362,
9cai2°n? benefits of revised payscale of selection grade of Rs.1640-2900/- to the
applicant u.e.f. 1.1.1986;

(iv) to further direct the respondents to give arrears
salary and other allouances upon fixation

rhh2??n recommendations of theChhattopadhyay Commission".

2. The brief facts of the case ara that the applicant uas
appointed as Primary School Teacher under the'^ndkaranya
Dauelopment Project on 20.12.1967. He was dacalrad surplus
and surrendered to Central Surplus Cell of OOP 4 ,R New O.lhl
pn 16.4.1987 and he was ra-deploy.d in the Defence Accounts
Department ..e.f. 8.6.1987. The applicant has alresdy bean
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granted senior scale of teacher w.e.f. 1.1.86. The contention
of the applicant Is that he should be granted selection grade
as per the clarification Jsaied by the Hinistry of Human

Resoirces Development (in short'MHED') dated 3.11.1987.
As par SSrial Ho. 4 of the said clarification is as folloes:-

teachers who have alr^

selection scale they will qualiacatLon for the next^n^L-r

?heSfL'atiSn^'" ^ ® ®alvld."'Tlos^w'h?prlsSS^d'??^'?h1 nert sljeirasTeifL' Z'tThigher post. A point wm be muSed toTqu'Sftha
whether'tSs®wll?^h«° qualifications prescribed for the

?n +i higher post before being
of exdltinl®®® scSe-f''®^ selection
incumbents*

Since he tes not been granted selection grade, aggrived by this,
he has fUed this OA claiming the aforesaid reliefs*

3* Heard the learned counsel for the parties.

4* Ihe learned counsel for the applicant has submitted

that as per clarification issued by the MHRD dated 3*11*1987

ia .^para 4 of the said clarification^^ the applicant is
entitled for grant of selection grade*

4*1 On the other hand, the learned counsel for the

respondents has submitted that the applicant was granted

senior scale w.e.f* 1*1.86 and therefore, he is entitled
to the selection grade only completion of 12 years in senior

scale*

5. We have very carefully considered the rival contentions
of the parties and we find that the applicant tes been appointel
as Primary Teacher on 20.10.1967. As per the instnuctions
contain.* in the letter dated 12.8.1987(Annerure-A-6^ issued
by the MHRD, the primary teacher is entitled or eligible
for grant of selection grade only on ccanpletion »f 12 years
service in senior Scale and attainment of qulifications laid
down for TfflfS. In this case the applicant has been vnene.a
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saiior scale w,e.f, 1,1,36 and therefore,! he Is aititled
for grant of selection grade only after completion of 12

years sarvioe in that grade. The reliance placed by the
applicant for grant of smior scale txx para 4 of the
letter dated 3,11,37 issued by the MHRD quoted above

not applxcable i-s-hdrg ̂ co as that pqra relates to
waiving Of higher qualification only and not with regard
to grant of any relaxation in putting of 12 years of

service in the senior scale,

6» For the reasons discussed above, the OA is beroEt

of merits and accordingly dismissed. No order as to costs,

Oladan Mohan)
Judicial Member 

V̂ice Oiairc^
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